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CENTRAL ADfllN ISTRATII/l TRIBUNAL
Principal Bonch, Neu Oalhi

0.A.297/93

Neu Delhi, This the 14th Day eF February 1994

Hon'bls Shri P»T. Ttliruv/enqadam. FlBmber(A)

1. Smt Anchi Dev/i Ui^®u of Nathu Ram

2, Shri Ram Singh S/o Shri Raghu Bir Singh

Resident of F-238, Raj Nagar II
Palam Colony Neu Delhi,

By Advocate Shri [*1 K Gaur

Versus

. ., .Applicants

2.

3.

Union of India Through The General Manager
yostern Railuay, Church gate, Bombay

The Secretary
Railuay Beard, Rail Bhauan
Neu Delhi,

The Division Railuay Manager
Uastern Railway, Jaipur, .Respondents

By Nono

PRO E R ( oral)

Hon'ble Shri P,T, Thiruvanqadam. Membar(A)

1. This OA has been filed uith.a prayer for direction to

the respondents ts consider the applicant No.2 far campassisnats

appointment and for any other relief^ deemed fit and proper.
2. Counter in this OA has net bean filed in spitecdf.number

of opportunities given ta the respondents. has, appeared
on behalf of the respcndents on 8,12.93 and 22.12.93 when the
case uas listed,

3. Tha case is being disposed of based en mstsrisl contslnod
in the Ofl and arguemenUadvanced by tha learned counsel for tho
applicant.

It is the pies ,ef the applicant that hsr husband uho
uas uerklng as Pdintsman in the Railuays died en 7.7.80.
Her family Is m indigsnt circumstancas and at the time of
death of the empleyee^th^ only member of the family ether
then the uideui,4s her^daugh tor. Subeoquently sh^^g'lt'̂ ^
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marriod and a rspresentatien uas mads by the uidsu olaimifig

campassienate appointment for tha son-in-lau. This

reprsssntation uas turnad dawn by tha Divisional Railway

Manager, Jaipur vide £891/90/71 dated 17,12.91 stating that

there is no prsusisn in the rules for granting compasaionate

app^eintment to sons-in-lau. At this the applicant Ns.1

aubmittsd a further reprsssntation dated 1,8.92 for

consideration af her daughter's case fsr compassienate

appointment. It is the cass of the applicant that this

reprassntatian has still net been dispesed of^.

5, In the circumstances of the case, it will be fit and

proper to direct the respsndBnts ts dispess ef the representation

given by applicant No.l an 1,8,92 claiming campassionate

^ appfcintmsnt Per her daughter. Though the main ralief

claimed is far compassionate appointment fsr applicant No.2
/

at the time tsf arguament the learned counsel for the

applicant seught direction that the rBSpendent may be directod

to consider the pending repressntatian ef applicant Na.l.

6, The applicant No.l is given another opportunity to

file a fresh roprssantatisn ts the respondents within

month from the receipt ef this erder and thereafter tho

respondents are directed to give a reasoned reply to

^ uithin three months from the data ef
®r this representation. Uith the above direction

the OA is dispesed off. Ms easts.
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